121 Papers Laid

strike. The question of advance will be
settled.

1224 hre.
PAPERS LAID ON THE TABLE
NOTINCATIONS UNDER Arr-INmiA Services Acr

'HE MINISTER OF STATE IN THE
MINIS{RY OF HOMLE AFFAIRS AND IN
THY. DEPARTMENI OF PERSONNEL
(SHRI R \M NIWAS MIRDHA) : T beg to
lay un the Table a copy each of the following
Notifications  (Hindi and Lipglish versions)
under sub-section  (2) of secuon 3 of the All
Inddie Services Act, 1951 ¢

Amendment of 1972 to
Adnumstrative  Service

1954, published in Noti-

/ ]) ‘the Second
the  ludian

(Pay) Rules,

fication No. G 8§ R. 197 in Gazette
of India dated the 19th February,
1972,

(2) The Indian Civil Scrvice Provident
Fund (First Amendment) Rules, 1972,
published in Nothication No. G. § R.
231 in Gazette of India dated the
1th February, 1972,

(3) The Indian Cisil Service (Non-Euro-
pean Members) Provident Fund First
Amendment Rules, 1972, published in
Notification No. G. S. R 232in
Gazette of India dated the 19th Febru-
ary, 1972

(4) The Secretary of  States’  Scrvices
{General Provident Fund) First Amend-
ment Rules, 1972, published m Nou-
fication No. . 8. R, 233 in Gazette
of India dated the 19th February,
1972,

(5) The All India Service (Provident
Fund) Fust Amendment Rules, 1972,
published in Notification No. G. & R,
234 in Gazette of India dated the
19th February, 1972.

(6) The All India Services (Commutation
of Pension) (Amendment) Regulations,
1972, published in Notification No
G. S. R. 235 in Gazette of India
dated the 19th February, 1972,
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CHAITRA 9, 1894 (SAKA)

Contingency Fund of India 122
(Amdt.) Bill
(7) The AH India Services (Provident
Fund) Second Amendment Rules,
1972, published in Notification No.
G. 8. R. 249 in Gazetre of India dated
the 26th February, 1972,

{ Placed wn Library. See No. LT-1562/72.]

NOTIMCATIONS UNDER SALARIES AND ALLOW-
ANCES OF MINISTERS ACT

SHRI RAM NIWAS MIRDHA: On
behalf of Shri K. C. Pant, I beg to lay on
the Table :

(1) A copy each of the following Noufi-
cations (Hindi and English versions)
under sub-section (2) of Section 11 of
the balaries and Allowances of Minis-
ters Act, 1952 :-—

(i) 'The Ministers’ (Allowances, Medical
Treatment and  other  Privileges)
Second Amendment Rules, 1971, pub-
lished in Notification No. G. §. R.
1912, Gazette of India dated the 20th
December, 1971,

(i1) The Ministers’ (Allowances, Medical
Treatment and other Privileges) Am-
endment Rules, 1972, published in
Nottfication No. G. S. R, 68 (E) in
Gazette of India dated the 2nd Febru-
ary, 1972. [Placed in Library. See No.
LT-1503/72.]

(2) A copy of Notification No. 8. O, 877
{Hindi and Eunglish versions) published
in Cazette of India dated the 1ith
March, 1972, under subesection (3)
of section 139 of the Border Security
Force  Act, 1968. [Placed in Library
See No LT-1564/72].

12.25 hrs.

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL®*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to move for leave (o
mtroduce a Bill further to amend the Contin-
gency Fund of India Act, 1950.

*Published in Gazette of India Extraordinary Part 1T Section 2, dated 29.3.72.



123 Indian Copper Corporation
(T aking over etc.) Bill

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Contingency
Fund of India Act, 1950 *

The motion was adopted.

SHRI K R, GANFESHD 1 muboducet

the Bill.

SIATEMENT re CONTINGENCY FUND
OF INDIA (AMUENDMLNT) ORDINANCE
1972

THE MINISTER OF STATL IN 1HL
MINISTRY OF FINANCE ‘SHR1 K R
GANESH) . 1 beg to layv on the Table un
explanatory statement (Hmdi and  Linghsh
versions) giving reasons for unmediate legisla-
tion by the Contmngency Fund of India
(Amendment) Ordinance 1972, as acquued
under rule 71 (1) of the Rules of Procedure
and Conduct of Buuness in Lok Sabha
[Placed 1 Library. Sec No LT --1565/72)

INDIAN COPPER CORPORATION
(TAKING OVER OF MANAGEMELNI)
BILL*

THE MINISTER OF STATE IN IHL
MINISTRY OF SILEL AND  MINES
(SHRI SHAH NAWAZ KHAN) I beg to
move for leave 1o introduce a Bill to  provide
for the taking over.in the public interest of
the management of the undertaking of the
Indian Copper Corporation futed  pending
acquision of that undertaking

MR. SPEAKER : T'he question 1s

*That leavt be granted to introduce
a Bili to provide for the taking over, 1o
the public interest, of the management of
the undertaking of the Indian Copper
Corporation Limited, pending acquisition
of that undertaking.”

The motien was adopted.

SHRI SHAHNAWAZ KHAN : 1
mtroducet the Bill.
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STATEMENT re. INDIAN COPPER COR-
PORATION (TAKING OVER OF
MANAGEMENT) ORDINANCE
1972

THE MINISTER OF STATE IN THE
MINISTRY OF S1EEL AND MINES (SHRI1
SHAH NAWAZ KHAN) : On behalf of Shri
Mohan Kumaramangalam, I beg to lay on the
Table an explanatory statement (Hindi and
Euglish versions) giving 1easons for immediate
legislation of the Indian  Copper  Corporation
(Taking over of Managrment) Orcdinance
1972, as wquired under rule 71(1) of the
Rules of Procedure und Conduct of Busmess
m Lok Sabha [Placed in lavrary  See No,
LT- 1566072 )

DFLHI CO-OPLRATIVE SOCITTILS
BILL*

IHE MINISILR OF STATLL IN HHE
MINISIRY OF AGRICULTURL (SHRI
ANNASAHEB P SHINDE, © I beg to move
for leave 10 mtiodice 4 Bill to  consohdate
ancl amend the law  relating to  co-operatne
sorieties mn the Umon tertitory of Delia

MR SPLAKLR

The question s

‘Ihatleave be granted (¢ introduce
a Bill to consohidate and  amend the law
ielating  to co-operatine socicties in the
Unon termitory of Deths ™

1 he motion was adopted

SHRI  ANNASAHEB P,
mtrocducet the Bill.

SHINDE : I

12.29 hrs.

MARINE PRODUCTS EXPORT DEVELOP-
MENT AUTHORITY BILL~—Contd.

**SHR1 RAMACHANDRAN KADAN-
NAPPALLI (Kasergod) : Mr. Speaker, Sir,
I rise to support the Marine Products Export
Development Authority Bill. As far as Kerala
18 concerned, 1t is a very welcome measure.
1 believe that with the implementation of this

tIntroduced with the recommendation of the President.
*Published in Gazette of India Extraordinary Part II, Section 2, dated 29.3.72.
**The original speech was delivered in Malayalam.



